
CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAI(ULAM BENCH 

O.A. No. 273/200$ 

Friday,this the 28 h  day of April, 2006 

CORAM: 

HOPI'BLE Mrs SATHI NAIR, VICE CHAIRMAN 

Janet Francis 
W/o \/.J.Francis (Ex-Ticket Coflector) 
South em RaHwayTrjvandru m Division) 
Vakkanadan House,Edathala P0 
Pookkattupadi, Ernaku lam 

(By Advocate Mr. T.C.Govindaswamy ) 

Vs. 

Union of India represented by the 
General Manager s  Southern Ra Hway 
Headquarters Office, Park Town P0, 
Chennai-03 

The Divisional Commercial Manager 
Southern Railway, Trivandrum Division 
Trivancirum - 14 

The Senior Divisional Personnel Officer 
Southern Railway. Trivan drum Division 
Trivandrurn - 14 

(By Advocate Mr. Thomas Mathew Nellirnoottit ) 

Respondents 

The application having.been heard on 28.04.2006, the Tribunal on the 
same day delivered the following: 

HONSLE Mrs SATHI PIA1R, ViCE CHAIRMAN 

The applicant is aggrieved by the non grant of compassionate 

aHowance. She is the widow of a Ticket Collector, who was working in Aiwye 

Railway Station and passed away on 13.03.2001. The applicant submitted 

several representatiofor granting family pension and she had no knowiedge of 

Annexure A-2, regarding the requisite quali'ing service. She had represented 

to the Senior Divisional Personnel Officer vide Ann exure A4 requesting for 

compassionate allowance. The learned counsel for respondents submits that 
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•. 	the competent authority, to consider the grant of compassionate aDowence is the 

Divisional Commercial Manager, Trivandrum 

In view of the above submission, I direct the appliôant to submit a 

detailed representation to the Divisional Commercial Manager, the 2nd 
 

respondent, who is the competent authority, within three weeks and an receipt of 

the same, the 2nd respondent shall consider the matter according to rules and - 

furnish -a speaking order to the applicant within a period of two months from the 

date of receipt of a copy of this order. 

The OA is disposed of as above. No order as to costs. 

Dated, the 28 111  ApriI 2006. 

ViCE CHAIRMAN 

vs 


